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THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes. In this accident, 17 persons sus-
taired injuries. Besides. 31 persons
sustained trivinl  injurics like abra-
sir bruises ete.

Sr

»n Inguiry has been ordered  to
ir.estigate the causes of this accident.

th) Since failure of railway  staff
iv. the largest single factor responsi-
e for accidents, a nation-wide safe-
iy drive has been Jaunched since 24th
Gitober, 1977, to create greater safe-
{y consciowsness mongst the stafl con-
nected with the running of trains so
a¢ 1o ensure that staff do not violate

'

ri'es and indulge in short-cut me-
thads and adopt unsafe practices. In
order to reduce dependence on the
hunian clement, various sophisticated
aids like ultrasonic flaw detectors for
wheels, axles ang rails, track circul-
tirg, automatic warning system etc.
ave being introduced progressively.
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Complaints regarding appoiniment of
Government Counsels

1814, SRl G. 8. REDDI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there has been serious
complaints about the appointment,
distribution of briefs and remunera-
tion of Central Government Stand-
ing Counsels and Senior Counsels in
the Supreme Court and various High
Courts;

(b) if so, details thereof; and

(¢) if not, what steps have been
taiken to redress these Srievances?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). There has been only one
complaint from a Standing Counsel in
the Delhi High Court Panel about
inadequacy of fees and distribution of
briefs. There have been no other .com-
plaints ubout appointment of Stand-
ing Counsel in the Supreme Court and
various High Courts,

(¢) Does not arise,

First Class Complimentary Pass

1815. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of RAIL-
WAYS be pleased te state:

(2) whether Government have laid
down any guidelines for the issue of
Ist class complimentary Railway
passes in the countiry;

(b) if so, whelher Government
propose to formulate any fresh policy
for issuing such passes; and





